
Bill

3687 Ital* °f Criminal Pro- 1 MAftCft 1996
cedure (Amendment)

wait up to 3 or 4 o’clock. Nothing is 
available at Gopalapuram. There 
may be sick people in the train. II 
the railway people inform the pas­
sengers that they should come pre­
pared with their lunch and every­
thing it will be better. The ineffi­
ciency in co-ordinating the collective 
responsibility for receiving the train 
is something horrible.

Mr. Deputy-Speaker: Would the
hon. lady Member like to continue 
next time?

Kumari M. Vedakomari: I will 
continue tomorrow.

Mr. Deputy-Speaker: The hon. lady 
Member may continue next day when 
we have got the session. Now, we 
shall take up non-official business.

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL

(Amendment of sections 342 
and 562)

Shri Raghubtr Sahai (Budnan): Sir,
1 beg to move for leave to introduce 
a Bill further to amend the Code of 
Criminal Procedue, 1898.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill farther to amend the 
Code of Criminal Procedure, 
1898.”

The motion was adopted.
Shri Raghubir Sahai: Sir, I beg to 

introduce the Bill.

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL

• (Omission of section 87B)
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*  % fair trap

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a .bill further to amend the 
Code of Civil Procedure, 1908."

The motion was adopted.
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INDIAN PENAL CODE (AMEND­
MENT) BILL 

IInsertion of new Section 124B)
Shri Raghunath Singh (Varanasi): 

Sir, I beg to move:
“That the Bill further to amend 

the Indian Penal Code, I860, be 
taken into consideration."
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